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IN THE CENTRAL MINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI
Q:A:N0,2572/51 Date of decisions July 15, 1992. ;
Suraj Bhan «esApplicant '
Versus
Union of India & &nr,. e+ s Respondents
Q2A:80,2573/91
Dinesh Silmana sessApplicant
Versus
Union of India & &nr,, . se s REgpondents
QA M0 ,555/92
P. S8ubramaniumé& Anr, essApplicant ;
Versus ‘
Union of India & anc, e s s Respondents |
0+, No ,556/92
Ram Sewak e+ +Applicant
Versus
Union of India & Ors. essRaspondents
QeAsN0,537/92
Virender S\inqh eseApplicant
Versus |
Union of India & Ors. s seRespondents
-~
N /’W ]
Manjit Singh | osApplicant ‘
Versus |
' Union of India & Anr. 8esRespondents [
Q. —
contd,.. |
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QoA N0 620793
Phool Singh

Versus

Union of India & Ors.

032,80 ,629/92
Gajraj Singh
Versus

Union of India & Ors,

0. R0 ,682/92
K. Rehman

Versus

Union of India & AnEx,

QoA lNo 683/92
Prem Singh
versus

Union of India & Anz,

0.A,N0,691/923
Brahm Prakash g 2 others

Versus

Upion of India & Ors.

QAN 711/92
Sagdish 8ingh & another
Versus

Union of India & Ors,

QeA,N0,1216/91
Nafe Singh

Versus

Union of India & Ors.
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Santosh 8ingh
' Versus

Union of India & Ors,

O:ANO,1601/92
B.Rs Reddy
Versus

Union of India & Anr.

O.A 66
B.Coe a‘ddi.”h
Versus

Union of India & Kgr,.

A 66
Rajbir Singh & Others
Versus

Union of India & Ors.

0 A NO o247
Ram Kumar Swami

Versus

Union of India & Ors,

QoA N0 40/92,
Da¥.ender Singh
Versus

Union of India &AnR.,

O.Ae 8
Inder Singh & Others

Versus

~ Union of India &ABFs.

e sApplicant

e+« Respondents

essApplicant

«sosRespondents

e soApplicant

. ..ReSpondmu

oo .Applic ant

eoe umnd@ta

essdpplicant

’

0o R‘mnd@ ts

o .Applicmt

e sosRespondents

essApplicant

eesRespondents

Contd.eeeds

-

L




03:A4N0,2007/91

Ram Sringar & Others evoApplicant
Versus

Union of India &dnr. . occ.Respondents

QsAgNo 01421791

Yafe 8ingh : essdpplicant
Wzgus

Union of India & dn®, = ...Respondents

| o | | -

' THE HON'BLE MR, P.K. KARTHA, VICE-CHAIRMAN(J).
THE HON'BLE MR. BN, DHOUNDIYAL, MEMBER(A).

drlinmnts thoough Shri Rel.
Sethi, Counsel,

Respondents through Ms. Geeta luthray

Counsel; and 8/3hri Ancop Bagai, Counsel;
Pawan Behl, Counsel; O.N.Zrisal, Counsel;
M.C.Gary, Counsel; B.R. Prashar, Counsel .,

JUDGMENT (ORAL) °

- { Hon'ble Mr, P.K., Kartha, Vice-Chairman(J) )s

- e TP @ eI I

As ooui:n questions of law and fact.
arise for consideration in this: batch of cases,
they were heard together and are being disposed of
by ﬂﬁq com©n judgauit. |

Qo T The ;ppl}mtm balong 7 “he Central Police

~
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Organisations (CPOs) consisting of CoReP.F., BeS.P.,
1.T.B.Pe, and C,1.3.,P. They were deputed to the
Delhi Police on various dates and the deputation

has Dbeen extsnded from time to time., The respondents
have permanently absorbed dbout 400 such persons

but they have decided to repatriate about 100 poraon§
to their parent departments. The applicants before us
belong to the category of those g}pﬁvhavo been ordered

b, O D@ repatriated to their parent depxrtments, By

GEE AT alln

virtue of the interim orders passed by the Tribunal,
- they are, howaver, tentinuing with the Delhi Police

;148 their. present posts, -

mwpllcants l‘:;mlonq to the category Vof
Constables/Head Constables., Rule 9 of the Delhi
Police (Appointment ahdRocmitment) Rules, 1980

 prescribes matriu/higher secondary, 10th or 1042
as the minimum educational standard £or the purpose
of recruitment/appointment of Police constables.
Rule 17 of the Delhi Police (General Conditions of
Service) Rules, 1980 provides, inter alia, that the

BT gomuissioner of Folice, Delhi may sanction permanent

sbsorption in Delhi Police of upper and lower

exlize Do Jubordinates except Inspectors from other States/Alaion
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Territories and Central Police Organisations, vth
their consent and #ith the concurrence of the head
of the Police force of the State/Union Territory

or the Central Police Organisations etc.

4. The case of the applicimts is that the

respondents did not consider their case for

absorption in the Delhi Police in accordance vith the

ﬁolicy decision ontaﬁed in their letter dated
11-7-1990 Healing with the p.mancni'a-ozpuon of,_
Gonstables from CPOs to.Delhi Police. Acoording to
the said docision; all Constables of the CPOs who
have comple ted tw years of deputation period and
wo are below 40 years of age and possess matric or
sbove educational qualification are eligible for
absorption. In such cases, the persons concermed,,
are to be hsard in person and their suitability
should be assessed after -cmtinidng their service

records.

5. . The griefance of the applicants is that
the poliq decision was not implemsnted fairly and

that this had resulted in ubitra:inou. and

discrimination, As against this, the leamed counsel

for the respondents argued that the decision taken
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by the respondents to absomd or not to absord the
deputationists was on the basis of the records
available with them and that there was no ambitrariness

or discrimination in the action taken by them.

6. Acoording to the admitted facts -

of the case, ., those who have passed uatd.cuiatton
examination and above and am/:ﬁ‘;ftﬁ:. aa:./to be
considered for absorption in accordance with Rule

17 mentioned above as also the policy decision
contained in the letter dated 11-7-1990  Another

Bench of this Tribunal has d;.qgud of a batch of

® plications by judgment dated 2-6-1992 m'o.a.uo,szs/sz
(Mohd, Safi & Ors. Vs. Delhi Ad_rll.niztution.& Ors,)

and connected matters, j In the operativ? prt of the
judgment, the Tribunal has upheld the decision of

the respondents to repatriate such of those who did

not possess the matriculation or equivalent qualification
to thair‘parent departments, At the same dm.‘thc
Tribunal directed the respondents in-so-far as

the seven of the applicants before the Tribunal were
concemead to file representations, if any, within 2

weeks and produce the material In support of their

case that they possess the requisite educational
qualification. In that event, the respondents were

Qntd.,.8,
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" gituated. After hearing both sides, we are of the

"~ The ’I‘rzl.lmnal/di

- before us,

v

" i rectad to examine their cases for sbsorption and

if they are found eligible and fit for sbsorption,

s decision in that behalf should be taken within
four weeks after the reéeipt ot the representations,
V- rphond /‘{‘f‘f suth representations
were dacided, the soven applicants shall not be
repatriated w ff#h 'pam,t dapartmaﬁts. Bm

the case o2 savest cpplican.a, the applications filed

by tia others vere Xemiued and the interim ordéh
U wepa T-sated dn tl-ip cacti.

T, ‘The spplicants before us are als similarly

"vc"iifl.nion that similar directions should be issued to

the respondents in this. batch of applications

2 2coralngly, we up}b;a the dscision q@
the ttsponda:‘ts to repatriate such of those wo &
ot possess the matriculation or yquivalent or higher
qualification or wose absorptioi’ does not have the
consent of their parent departnieits. Subject to
vhat 18 i‘tatgd above, the spplications before us
are disposed of with the following orders and
directions s- |

(4) The applicants may send representations
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- they arse o,t,he;ydpg}ognd;p}igiblafin all

 impugned order of mgs:,riauon to_their parent depart-
 ments, tho uspondcnts shan pau

within tq‘\;r\ yqekp

tions; .
(441) 7411 appropriate orders are passed on such
.. representations,. the respondents. are restrained from

o matr&at.tnq the applicants to .their parent depart-

.. aents.

e

’g_/
- 1

to the respondsnts within three weeks from the
date of receijpt of this Order together with the

documents which may substantiate their claim that

they possess matriculation or equivalent or higher ¥

qualification; 1§

(11) In case the spplicants make such &%~ o

mreuntaﬂon. the uspdndents shall consider the

same and if the applicants posseas the requisite

qalifications prescribed under the Rules and if
respects

for b tion as-on the dake Of the passing of the

appropriate o:deto

atur tho ncd.xtot thc :-pnmu-

The interim orders already passed will

continue till then.
There i1l be no order as costs.

Let a copy of this Order be placed in all

/case o

thdﬁlos and a copy be gim to both pétt@es

f'“»ll’?? -
“ CHA“)

.K. KARTHA)
CE CHAIW(J)

(B < LDHOUNDIYAL) Qwr' 00"
MEMBER (Adeatra! ASDINS T
. ‘ pecch !




